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| MINISTRY OF RAILWAYS
e (Raitway Board)

/ NOTIFICATION
o New Delhi, the 26th April, (999 _
G.5.R, 283(F).—n exercise of the powers conferred by clause (g) of sub-section (2) of section 60, road with ssction

. 198 and clause (a) of sub-yection (2) of section 200, of the Railways Act, 1989 (24 of 1989), the Cantral Government hereby
makes the following rules further to amend the Indian Railways (Opoen Lines) General Rules, 1976, namely -—

1 (1) These mmles may be called the Indian Railways (Open Lincs) General (Third Amendment) Rules, 1999.
(2) Thoy shatl come into force on the date of their publication in the Official Gazetie.

2. In the Indian Raitways (Open Lines) General Rules, 1976, in Chapler XV, rule 8 shatl be renumbered as sub-tule (1)
thercof angd after sub-rulde (1) as so numbered, the following sub-rules shali be inserted, namely :——

*(2) No wark involving removal of any rail from the track shall be undertaken without traffic block, except as
provided in sub-rule (3].

(3)  Inemergent cases, the Enginecring official not helow the rank of Permanent Wey Inspector Grade-lil, undertaking
such operations sholl first bring the train 1o stop and advise the Driver of the train aboul the need lo stap the
train through a written Memorandum. The Engineering official shall simultaneowsly arrange fo send o message
to the Stotion Masier for the need to block the track and obtain written confirmation of the same. In such
emergent cases, work shall be commenced only after advising the Driver and bringing the train to a stop.”

Mo, 98/Safety (AZR)/19/4]
SHANTI NARAIN, Mentber Traffic, and Bx-Officio Secy.

Note - The principal rules were published vide notification number GSR 445(E), dated the 21st July, 1981 and subsequerstly
amended by Notification number - '

(1)  GSR 320, dated the 16¢h April, 1983,

(2) GSR 352, dated the 30th April, 1983,

{(3) GSR 314(E), dated the 27th June, 1983,
(4)  GSR 476(E), dated the 28th June, 1984,
(5) GSR 243, dated the 23rct May, 1992,

(6) GSR 83, dated the 17th February, 1996,
(") GSR 101, dated the 23rd May, 1998,

(8) GSR 47, dated the 13th Feb., 1999, and
(%) GSR 213(E), dated the 18th March, 1999
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